i ‘ :
IN THE CENTHAL AQMINISTRAT IYE TRIBUNAL HYDERABAD BENCH AT HYODERABAD,

¥
¥

6.A.NO.572 of 1996,
Datad: 25.419964 _

‘Batween
13 Givankata Srinivasa Rao.
2. S.Meniraja.
35‘ MJ,Jayasankar. ' ced Rpplicants
« _ A nd
17 The Gensral Mamager, South Central Railway, Rail Niliyhm, Secunusan

3.
Tirupathi.
, ves Reaponden#s
Counsel Por the Applicants s Sris P.P.YLthal
Counsel for the Respondents . Sri. KJSiva Reddy, Addl. CGSCJ
CORAM: , . y

The Deputy Chief mechanical Enginear, Carriage Repair Shop, S.C&
Railuay, Tirupathl. ! ,

The Workshop Personnal officer, Carriage Repair Shop|, S.CiRailway,

Hon'ble r, RJRangarajan, Adminlatratlu% Momber

CDﬂtd: 0002/-
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(OEINGL 57241996, g
¢ Judgement
Oral Order ( per Hon. Mr. R. Rangarajan, Member (Admn.) } %
Q

Heard Sri P.P. Vithal, learned counsel for the applicants
and Sri K. Siva Reddy, learned counsel for the responflents.
2. There are three applicants in this OA and they hpve filed
this appiication praying for a direction to_tbe respordents to
appoint them as skilled artisans or as khalasies in Group-D
category in the scale of Rs,740-940 in Carriage Repairn Sh&p,
Tirupathi, or Diesel Loco Shed, Kazipet, Guntakal, Vijayawada,
or Electrical Loco shed, Vijayawada, Lallaguda or anywhere .
in South Central Railway and for a €urther direction|to con-
sider them first before considering-any other candidates for
emploment in Group-D post in the interests of justige,
3. A notification was issued for recruitment of Trpinee
skilled artisans in the grade of ®,950-1500 (RSRP)inl CRS,
Tirupathi, vide recruitment notification No.TR/P.563/Skilled/
93/2, dated 17-4-1993. The three applicants herein |are
reported to have applied in pursuance of the above rotifica-
tion. They were offered appointment for the above gaid posts
for temporary skilled Artikans by Respondent No.3 in terms of
officefforder TR/P.563/DR/Skilled/93 dated 28-6-931Vi'@§§f£_:&ure
2 and 3 in respect of Applicants 1 and 2). There if no
appointment order annexad to ﬁhis OA in regard to Applicant 3.
It is statéd by the counsel for the applicanQZ?ﬁat ne was also
issued with the appointment order for the post of Trainee -
Skilled Artisans. It is further stated that all tHe three
applicants have accepted the offer of appointment for the post
of Trainee 8killed Artisans.
4. While the applicants were watting for ordefs for appoint-
ment as Trainee Skilled Artisans, they received a letter
bearing No.TR/P.563/Mecn/DR/SK/Vol.II dated 29-8 9} stating

that in the Workshop there is no possibility of appointment
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them to the grade oﬁ Trainee Skilled Artisan ang
that if they are wiiling to take up the post of|Group-D
(unskilled) in CRS, Tirupati, Liesel Shed, Gooty,
Guntakal, Kazipet e%c. they will be considered for
appointment in Groub—D to.the extent of vacancies
available in due cohrse. It is, further stated by

the learned counsel’for the apblicént that all {the
three'of them haveigiven their acceptance for appoint-
ment in Group-D as’env1saged in the letter 4t.29-8-94. But
despite offerlng/éccepting offer of app01ntmen:, it 1is

|
alleged that the respon&ents are maintaining sgtoic

'silence. Hence, t?ey filed this 0.A. praying ps above.

5. The 1earned¢counselfor the applicants spbmitted
that this 0.A. is Fovered bv the direction of jthis
Tribunal in 0.A.654/95 decided on 18-5-1995 and 0.A.No.
33/96 decided on &-1—1995. In 0.A.654/95 I w%s a party

to the judgement.

|
6. As the prayer in this 0.A. 18 covered By the

direction in the above referred 0aAs of this Tribunal,
I follow the same]direction and direct as folrows for

L, . ,
rhe reasons stated in those OAs:

|

"The responbents are directed to offer |the
épplicants’herein appointment in the gdests of
Group-D as;and when vacancies arise iy outsiders
guota in darriage Repair Shop, Tirupati, or
anywhere elue in Guntakal Divizion in|their
turn qubjﬁct to the verification that|the
applicants have given their acceptance for being
appbinted{in'Group-D posts, within th¢ stipulated

time and also accepted the terms and fonditions




7.

stage.

sk

stipulated therein. The applicants

should be considered for appointment in
Group-D posts in their turn first before
sidering any other outside candidates, w
names are not already in the list for ap

in Group-D posts in Tirupati Carriage Re
Shop, or anywhere else in Guntakal Divis

!
The O.A. is ordered accordingly at the a

!

No costsly

(R, Rangarajan
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Member (A)
i
Dated April %5, 1996 - ﬂgmﬁﬂ -
(Open court Dictation) I [
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Ram/=

The Genaral.ﬂahagar, South Central Railwey, failnilayam,

Secunderabad.

The Deputy Chief ﬁechanical Enginaar. Carriajge Repalr Shog-

5.C Railuay, Tirupathi,

The Yorkshop Parsonnsl foicsr. Carriage Repair Shop,
Railway, Tirupathi. ‘

‘Ons copy to Sri. p.D.withal, Aduucata, CAT,|Hyd.

One copy to Sri. K.Siva Reddy, Addl. CGSC, CAT, Hyds
One copy to Library, CAT, Hyd, ' '

Ona 3para copys
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